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Cezntral Administrative Trihunal
Frincipal Bench: Ney Delhi

Jefe No. 1704/1994
New Delhi this the 13th Day of Septembaer, 1294
Hon'ble Shri J.F. Sharma, Member {(J)

Hor'ble Shri B.K. Singh, Member (A)

ahri Mangu Singh,
d2/349,
A/80 Can

a

o s & fi%ﬁ?}_ligi“}ﬁt

Wiy Adugcate: Shri Imtiaz Ahmad)

1 Uniern of India
through Secretary Ministry of
txternal Affgirs,
%ktar <h4w@ﬂ,
Chanakyapuri,
New Qalh;;

2. Administrotive Officer (D),
Minlstry of Ixternal Affairs,
Akbar BDhayan, Chanakayapuri,
New Delhi. sae Respondents

Hon'Lle Shri JoFPe Sharma, Memober [ 1)
3, %

The case of the applicant is that he was employed

.

Ministry of External Affairs on daily wanes as casu:

labour as & sweeper somtime in the ye 19485

arged in March 1987. The asgplicant th
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at the residencs

The applicant in this asplication has only assailed an

order by which the apglication of the apslicant fo
sppoiniment to the post of Pesn has been rziected.

Ze “e have considered the contahbtiorn of the laa

counsel. Firstly, the ssplicatiod is hepelessly barrés
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By dimitation as provided under Section 29 as well as

L
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by delay and laches. The contentisn of the lesrre d
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is that he has been mekine representations to the
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respondents in the houpe that his

made” may be favcurably ceonsidered by the respondents

themeglves, Heo didnot like to assall his erievance

o

hefore the judicial forum. The repeated reprasentatione
made by the applicant do not enlarne the statutory merigd
provided under Section 21 of the AT dct, 1385, The lau

has besn clearly laid down in 5.5, Rathors Vs. State of

Ze We alsg find that the applicant has ne prims

£

5}

case. The applicant has worked with the Hon'ble

#
]
e |

[

o
-

€l

fo]

filmister for certain period at his residence then only the
appointm nt made specifically b
thouoh the appointment would have been mde from the

Ministry. Thus, the gpplicant has no case. Ths

slication,

therefore, dismissed as bhe
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na out a prima facls case under Sechticn 19(3) aof the

AT Act 19
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